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copy each in (English and Hindi) of
ihe following papers:—

(i) Seventeenth Annual Report
and Accounts of the Hindustan Tele-
printers Limited, Madras for the
year 1977-78 together with the
Auditor’s Report on the Accounts
and the comments of the Comptroller
and Auditor General of India there-
on.

(ii) Review by Government on
the working of the company.

[Placed in Library. See No. LT.
2989/78 for (i) and (ii)]

REFERENCE TO THE SPEECH OF
SHRI N. 'A. PALKHIVALA AT THE
UNIVERSITY OF RICHMOND

DR, BHA] MAHAVIR: On a point
of order

MR, CHAIRMAN:
Hour is over. Something was said
then. After that, I have gone to the
second item. That is also over, Now,
why are you raising point of order?
I do not understand this. Even the
second item is over.

The Question

SHRI ERA SEZHIYAN: 1 also
wanted to raise a point of order.

"DR. BHAI MAHAVIR: If you give
me half a minute, then you will know
whether there is point of order or not
in what I am going to say . . .

(Interruptions)

SHRI ANANT PRASAD SHARMA:
No, No,

DR. BHAI MAHAVIR: Can these
gentlemen decide whether you should
allow me to raise it or not? Have
you delegated your authority to Shri
Sharma and Kalp Nath Rai?

MR. CHAIRMAN: They have no

- such authority.

DR. BHAI MAHAVIR: Then, what
I wish to state . . .

s (Interrupfionsi
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MR. CHAIRMAN: Listen to me,
The Question Hour is over. Some-
thing was discussed then. Then I
went to the second item. That is also
ovir, Now the Leader of the Oppo-

sition wants to say something, Let
me hear him,

DR. BHAI MAHAVIR: Is he on a
point of order?

MR. CHAIRMAN: There is no
question of point of order.

DR. BHAI MAHAVIR: But I am
on a point of order, 1 wish f{o
state . . . t

(Interruptions)

Should the floor of this House
be defiled by making abusive refer-
lences to high dignitaries

(Interruptions),

SHRI ANANT PRASAD SHARMA:-
You have called the Leader of the
Opposition.

‘DR. BHAI MAHAVIR: My friend

here has used highly objectionable
language . . .

(Interruptions)

faae & a1 (N wAamly f7e.d)
araET, § Fg @ 91 fF @i ors
HIET & AT G & .. )

(Interruptions)

str foaww @ 3z @ @
AIERA

ot wwenafa famdt @ vy
ufasst #T I97 &, @@ 1 AAET AT
ufaesr &7 %7 & S 99W @ ST ¥
yOF gAY @Y % . . (Interruptions )
it d&l) aes ¥-Far i vrmI Y
ofrag. ..

R L

(Interruptions)

MR. CHAIRMAN: Please do not
raise it again,

SHRI MANUBHA] PATEL: Are
Sir, how are you allowing it? Then,,
you allowing him? Sir, how are you’
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allowing it? Then, Mr. Sezhiyan also
Thas got a point of order.

(Interruptions)

DR. BHAI MAHAVIR: Sir, I do
not know how you are allowing them
40 make such meaningless and non-
sensical charges.

(Interruptions)

st wuanfe fanE =,

“EwTd gg Wi g fF sEEr T &7

faacor @8l <@ wIg | S T Ay
s gfafafe @e ¥ v 513

(Interruptions). e

- & >

MR. CHAIRMAN: If you are rais-
ing the same thing, then I will have
to allow the Members on this side
also,

SHRI PRANAB MUKHERJEE: Sir,
if he is not going to make a statement,
‘then we will not allow any Minister
-to make any statement.

(Interruptions)

SHRI KAMLAPATI TRIPATHI:
Sir, it must be on record, That copy
should be put up before the House.
“That is my demand.

(Interruptions)-
SHRI JAGJIT SINGH ANAND
{Punjab): Sir, the Minister cannot

€scape like that, -

(Interruptions)

DR. BHA] MAHAVIR: Sir, if some-
body calls such a high dignitary as an
American henchman, then I can also
call them as the Russian henchmen.
Will these things go on record? Will
it be proper, Sir?

(Interruptions)

MR, CHAIRMAN: Can we now gc
to the next item, that is, the Calling
Attention Motlon?

- - -

[ RAJYA SABHA ]
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SHRI ANANT PRASAD SHARMA:
Sir, what is your decision on this
matter?
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SHRI PRANAB MUKHERJEE: Sir,
what is your decision ip the matter?

-2 (Interruptions)

SHRI ANANT PRASAD SHARMA:
Sir, a statement from him and a copy
of the speech of Mr. Palkhivala should
be made available to us.

(Interruptions)

tet

FH

SHR1 BHUPESH GUPTA:
fully support their demand.

Sir, 1

SHR; PRANAB MUKHERJEE: Sir,
let him ascertain from Mr. Palkhivala
and make available to us what he has
said.

SHRI ERA SEZHIYAN: Sir, I have
a point of order to make,

R £

(Interruptions) ="

SHRI JAGJIT SINGH ANAND: Sir,
the only thing is this: If this is to be
decided (Interruptions)
let him call for a copy of that speech
He can get a copy of that speech. It
must be a prepared one and it has
been reported. Let him get a copy of
that and then we shall go through it
and we shall go by that and we shall
not go by what is said here and we
will find out if there is something to
hide in it . . . (Interruptions) Let
him got a copy of that speech.

MR. CHAIRMAN: Shall we go to
the next item of business?

(Interruptions)

AN HON. MEMBER It has to be
explained. T .

(Interruptions)

MR. CHAIRMAN: What is

there
to explain? -

SHRI ATAL BIHARI VAJPAYEE:
Sir, the Ambassador spoke extempore,
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SHR1 U. R. KRISHNAN (Tamil
Madu): How do you know?

SOME HON. MEMBERS: Very

good.
(Interruptions)

MR. CHAIRMAN: Because he
the External Affairs Minister,

is

SHRy ATAL BIHARI VAJPAYEE:
1 am expected to know. No verbatim
record of the speech was kept. When
we received the same pamphlet which
is in the possession of my honourahle
friend, Shri Kalp Nath Rai, we made
inquiries. This pamphlet was circula-
ted by a private individual...

AN HON. MEMBER: Like Mr, Kalp
Nath Rai.

SHR] ATAL BIHARI VAJPAYEE:
...who wag in Allahabad for many
years and he has given his own ver-
sion of Mr. Palkhivala’s speech. Sir,
he spoke on the new birth of freedom
in India,

(Interruptions)

SHRy ANANT PRASAD SHARMA:
That is the point.

SHRI ATAI, BIHARI VAJPAYEE:
I have a gist of his speech. Sir, he
condemned the proclamation of emer-
gency.. . (Interruptions) ...and he cas-
tigated those who were instrumental
in imposing the emergency in India.

(Interruptions)
SHRI KALP NATH RAI: Is it
fair? (Interruptions)., It is unfair.

(Interruptions)

SHR] BHUPESH GUPTA: Sir, Mr.
Palkhivala, if T may say so . . .

(Interruptions)

SHRI N. K. P. SALVE (Maha-
rashtra): Sir, just hear me . . .
(Interruptions). Please listen to me,
Sir, ‘ ’

. (Interruptions)
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SHRI ANANT PRASApD SHARMA:
Mr. Chairman, Sir, the honourable
Minister has now come out with the
statement that the gist of his speech
is with him. So, please ask him to
place it on the Table of the House,
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(Interruptions)

SHRIMAT; MARGARET ALVA:
(Karnataka): Sir, he has said that
the gist is with him.

N

(Interruptions)

SHRI N. K. P. SALVE: Sir, . . .

MR. CHAIRMAN: One minute,
Mr. Salve. Mrs. Alva according to
you,..

(Interruptions)

SHRI BHUPESH GUPTA: Mr.
Palkhivala should have gone to lift
the shoes of a lady . . .

(Interruptions) Co-

MR. CHAIRMAN: Just one
roinute. (Interruptions). One minute.
please. Now, according to the views

of the honourable lady Member.....
(Interruptions) . .he is coming out with
something. Mr. Bhupesh Gupta, ac-
cording to your statement he is com-
ing out with something. So, why not
hear him?

(Interruptions)

SHRI ANANT PRASAD SHARMA:
We are hearing him, Sir.

SOME HON, MEMBERS:
are hearing him,

Sir, we

PROF. N. G. RANGA (Andhra Pra-
desh): Sir, what we have been ask-
ing for is a copy of that speech, It
has been the practice in both the
Houses Sir, that the Chair, the Presid-
ing Officer, has ruled, has always
ruled, whenever a question is given
notice of, is given due notice of, that
the speech concerned, when it is made,
by any one of the important func-
tionaries of the Government whether
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a Minister or an Ambassador or any-
body else, when a demand has been
made that the speech must be placed
on the Tahle of the House, it has been
the custom, it has been considered to
be the duty of the presiding officer. ..

(Interruptions)

SHRI JAGJIT SINGH ANAND: It
makes it incumbent on the Minister. ..

] (Interruptions)

SHRI N. G. RANGA: You have
authority, according to the practice,
to insist that the report should be
placed on the Table of the House.
The ILeader of the Opposition has

asked you, but you were not good
enocugh. ...

‘ (Ifterruptions) .
SHRI JAGJIT SINGH ANAND:
Hg should not have come to the House
w1thouf, the text,..(Interruptions).
You direct him to bring the text...

(Interruptions)

5, wewwalw faqgy . w9d o
@ g Ag v Fifwr

i wew gl arwady o A,

) 2T BT ATETIET AT ATFIT § AW

fadtefr za & afess Jar 1 fo mac A

qra I WGN wr witfafy g qr &
TEL QT 9T T @4 o,
(Interruptions) h

RS

s Fawmfa fawidy . o Feasr

9 AT wv @ § Tasr. .

(Interruptions)

ft mEa fagd awed W
FEN W AGT F7 fAAIT. L

(Interruptions)

i wva aae At o fAem

(Interruptions)
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E i (Interruptions).  |*I5E",

qat fdw w40 S q% % @Y
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(Interruptions)

DR. BHAI MAHAVIR: Let that gist
be read out for the benefit of hon.

Members. ..

-~ e Ulnterruptions)

-8HR; JAGJIT SINGH ANAND:
What is this? 5. - Sy

. Ipcelop (Interruptions)

SHRI ATAL BIHARI VAJPAYEE;"
I do not have a COPY of the speech.

(Interruptions)

SHRI JAGJIT SINGH ANAND: He
may he directed to get a copy of the
speech. - Let us take notes on this...

< (Interruptions) ) ;"

SHRI PRANAB MUKHERJEE: Let
him give an assurance that he will
give it...

(Interruptions) -

‘SHRI N. XK. P. SALVE: Mr. Vaj-
payee has admitted that he has got a
gist of the speech with him. The
jague is two-fold: first, when he bas
a gist- of the speech with him, he
should have divulged to the House
what precisely Mr. Palkhiwala said
in his speech; secondly, something
which is far more important: is it
fair and proper because there are
certain well-known norms of inter-
national diplomacy, and no diplomat
of any country gets invloved in any
controversial matter. His job is sup-
posed to be something else. In the
cirecumstances, Sir, is it fair and pro-
per on the part of the Government,
this incompetent Government, to use
a manlike Mr. Palkhiwala to aggran-
dise and subserve the interests of the
party in the U.S.A. and wash the
dirty linen...

(Interruptions).

- e
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DR. RAFIQ ZAKARIA (Maharash-
tra): On a point of order...

(Interruptions)

SHRI N. K. P. SALVE: You
Tave...

(Interruptions)

MR. CHAIRMAN: Mr. Salve, we
are not discussing the subject today.

st mAwafa (ay © W A
F2T\ o g1 gERT § w0 AN
R LG CEUEE R

SHRI N K. P. SALVE: You have
listened to Shri Bhupesh Gupta. You
have listened to others. This is a
matter which concerns the rights of
the House. ..

(Interruptions)

MR. CHAIRMAN: This shall not
go on record.

(Shri N. K. P. Salve
speak)

MR. CHAIRMAN: It is not being
recorded. Why do you go on speak-
ing?

continued to

(Interruptions)
(Shri N.-K. P. Salve continued to
speak)
DR. BHAI MAHAVIR: Does he

have the right to defy the Chair all
the time?

(Interruptions)

MR. CHAIRMAN: I cannot com-
pel any Minister to answer a ques-
tion in a manner in which the Mem-
bers desire. This is clear. (Interrup-
tions) You are talking. But you
are not allowing me to talk. Is it the
way? My point is that he is clear
in his mind that there is no copy of
the speech, (Interruptions) You are
not allowing me to speak. The point
ig that when the Presiding Officer
has to do something, he must do it
correctly. The Minister says that he
has not got a copy of the speech. That
was not a prepared speech. It was
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an extempore speech. He has got
no copy. I cannot compel him.

(Interruptions)

SHRI ANANT PRASAD SHARMA:
The gist of the speech is available
with the hon. Minister. That should
be made available to us.

DR. RAFIQ ZAKARIA: 1 respect
your ruling. You are right in saying
that the Mnister has said that he
has not got a copy of the speech
and, therefore, he cannot place it on
the Table of the House. But he has
contradicted himself by his subse-
quent behaviour. When Mr. Kalp
Nath Rai made the allegations, he
said that he did not know anything
and, therefore, he could not say any-
thing. Sir, my point of order is this.
When he was asked for a copy of the
speech, he could have told the Amb-
assador that even if he did not have
a copy, he could recollect what he
had said. The Ambassador could
give a gist of what was said and that
should have been placed on the Table
of the House. He is just trying to
take cover which is making it rather
suspicious. If there was nothing ob-
jectionable in what the Ambassador
did or which the Foreign  Minister
thought was not objectionable, he
could have come forward and  said
that though he did not make a pre-
pared speech and there was no ver-
batim version kept, still that was
what he had said. I do not think
there is anything  objectionable in
doing it. Firstly, he tried to evade
a reply to that question. Then he
says that no record was kept. Sir,
it is your duty as the custodian of
the rights and privileges of the Mem-
bers to direct him because he him-
self has indeed admitted that he has
the gist. (Interruptions) He said
various things. But why did he not
say that he was trying to get the
gist? I want your ruling on this.
(Interruptions) Sir, when a point of
order is raised, it is your duty to
reply to it or to say that it ig ir-
relevant or out of order. The Fore-
ign Minister in his own reply has
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contradicted his own position, First-
1y he said that he did not know any-
thing and subsequently he came for-
ward to say that he knew what was
said.

(Interruptions)

SHRI S. W. DHABE (Maharash~
tra): Sir, he has raised a point of
order. Let it be replied. It is essen-
tial.

SHRI BHUPESH GUPTA: Sir, the
point at issue is...

SHRI S. W. DHABE: Mr. Chair-
man, Sir, you are not protecting the
House. Mr. Zakaria has raised a point
of order.

MR. CHAIRMAN: Yes, I will give
a ruling. . .

SHRI S. W. DHABE: Sir, you give
us a ruling. And you must protect
the House and not the Minister.

(Interruptions)

MR. CHAIRMAN: How can I  say
if you all get up? I will find out
from the record whether there is any
contradiction between the  earlier
speech. ..

(Interruptions)

SHRI ANANT PRASAD SHARMA:
Let the Minister deny that he has
not said that the gist of a speech is
with him, Let him deny.

SHRI ATAL BIHARI VAJPAYEE:
There is no question of my denying.
I did say that when the pamphlet
was circulated, the Ambassador was
contacted. And he informed the
Ministry about his speech., He gave
a gist of that speech.

(Interruptions)

SHRI JAGJIT SINGH ANAND:
You should have laid it on the Table.

=t wamafa fard ;o aod 3a
fraza & arega i fadwr wefy ofr &
C Wi faEie g Iawr o s Rl
VA TS qer a1 fF Wt 3o faEre

[ RAJYA SABHA ]
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MR. CHAIRMAN: But he is pre~
pared to say something.

SHRI JAGJIT SINGH ANAND:
During the Question Hour, he wasted
half an hour. He should have placed
the gist on the Table then.

(Interruptions)

MR. CHAIRMAN: When the Min-
ister is prepared to say something,
you are not prepared to hear, How
can we carry on like this?

ot wew fagid amed . gamf,
AERT FAA Ag BT TAT A7 OF FAv
gewre Ig wmw &7 o afafwfy
9T 2 g€ @v F1 faae @dr §;
ga&T ¥ ag S faar qr fF 9w
TG q F4TC ALY gAT AT |\ WT: AT
qr8 Iq=d gl & | W< Tg LBT ATar
f& g 9w # 31 *FJ1 WA AT

(Interruptions) @ O’ SEC
Iq¢ Ear & w@  wmo
§ mg-ag  F@ owE( ws AL ..

(Interruptions).

gATIIT HERT, T9d T = Foq
A 7 St { w7 oo I9F Qe

~

(Interruplions)

=Y w0 ATy WA (ITC N1AW)
FE E. .. , -
(Interruptions) .
SHRI JAGJIT SINGH ANAND:
Sir, he is shifting the ground.
b ot wew fag @ awady ¢ ... -

(Interruptions). f®¢ Fgr f& g
IR AT 92 9% @ FfHr )
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Tad Fara far & a1 SAE ger 4o
Se e
(Interruptions)
SHRI ANANT PRASAD SHARMA:

That gist should be placed on the
Table of the House.

SHRI KAMLAPATI TRIPATHI:
Sir, it is your duty to direct the
Minister to place that gist on the

Table of the House.

SHRI ATAL BIHARI VAJPAYEE:
Sir, I am prepared to lay a copy of
the gist of the speech on the Table
and that will be done on Monday.

it Aoy Vag @ il Feq Tr9 v
Y @ I FAT AT ITF T | T
@ I 9 |

SHRI JAGJIT SINGH ANAND:
Sir. ..

(Interruptions)

MR. CHAIRMAN: Do not
down anything of Mr. Anand.

SHR] ATAL BIHARI VAJPAYEE:
I have promised the Leader of the
Opposition and the other Members of
the Opposition that I will lay a copy
of the gist of the speech on Monday
on the Table of the House. Now, 1

take

would like Mr. Kalp Nath Rai also

to lay his copy.

SHRI ANANT PRASAD SHARMA:
He is not obliged. (Interruptions).

MR. CHAIRMAN: Mr. Kalap Nath
Rai, as a Member of the Rajya Sabha,
cannot lay it on the Table of the
House. If at all he wants to lay it on
the Table, it has to be sent through
me. He cannot do it.

st @eqy fag ¢ @ wTE qrw @

AN T
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AND:

(Interruptions)

MR. CHAIRMAN: Mr. Anand, I
have not allowed you. You are un-
necessarily creating confusion, Let
us do some work. Please resume your
seat. Now we will take up the
Calling Attention Motion.

SHRI JAGJIT SINGH ANAND:
I am resuming my seat.

REFERENCE TO THE REQUEST
FOR FIXING A DATE FOR DIS-

CUSSION ON THE NO-DAY-YET-

NAMED-MOTION

SHRI ANANT PRASAD SHARMA
(Bihar): Sir, I seek your permission
to raise a very important point. Mr.
Bhupesh Gupta has given a notice
for a motion to be moved in  this
House regarding the alleged corrup-
tion charges against Mr. Xantibhai
Desai. Sir, I would like to know when.
you are going to take up that motion,
namely, Mr. Bhupesh Gupta’s motion
regarding the alleged. corruption
charges against Mr. Kantibhai Desai.
When are you and the Government
going to take up that motion for con-
sideration in the House?

(Interruptions)

—a

REFERENCE TO THE SPEECH OF
SHRI N. A. PALKHIVALA AT THE
UNIVERSITY OF RICHHMOND
contd.

SHRI JAGJIT SINGH ANAND:
Sir, let Mr. Vajpayee’s conduct and
mine be decided by the House. Half
an hour of time of this House has
been wasted because Mr. Vajpayee
did not do the elementary duty by

-



